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Seed Developing Centres in the Country

*409. SHRI S. R, DAMANI . Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number of seed developing cen-
tres in the country under Governmental
agencies and their location ; and

(b) the varicties produced in each cen-
tre and whether the production is sufficient
to meet the entirc demand in the country
for improved seeds ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPLRAT:ON (SHRI ANNASAHIB
SHINDE) : (a) and (b)y  The information
is being collected and will be placed on the
Table of the Subha.

Agreement betwe:n Novosti and P.I.B.
for circulation of Publicity Material

*410. SHRID. N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the agreement  between
NOVOSTI and P.L.B. entercd into in 1967
fs still working ;

(b) if so, the 'details of publicity mate-
rials and articles circulated by P.L.B. on
behalf of NOVOSTI and similarly, by
NOVOSTI on behalf of P.1.B. with cffect
from the Ist January, 1968 up:il now ;

(c) the advantages derived by the
Government of India by entering into such
an agrecement

(d) whether it is a fact that in spite of
this agreemcnt, Indian publicity materials
are released for publication in U.S.S.R only
after the same arc cleared for publication
by Soviet Intclligence irrespective of such
materials having been supplied by P.I.B,
to NOVOSTI ; and
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(¢) whether any such corresponding
restriction also applies in casc of
materials supplied by NOVOSTI to P.L.B.
or whether all materlals received by P.I.B.
arc made available for public reading with-
out censor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING ; AND IN THE
DEPARTMENT OF COMMUNICATIONS
-(SHRI L. K. GUJRAL) : (a) Yes, Sir.

(b) and (¢). No publicity material or
articles arc circulated by P.I.B. on bchalf
of NOVOSTI. Whatever material is recciv-
ed from NOVOSTI is kept as reference
material in the library along with similar
informatlon material received from other
countries.

So far as NOVOSTI is concerned, P.1.B.
has supplied to thc Agency over 125 featu-
res and articles, many of them illustrated,
since January, 1968. This material, accord-
ing to NOVOSTI, is regularly included in
the ‘International Information Bulletin® cir-
culated by NOVOSTI to about 900 Sovict
newspapers and periodicals. Since NOVO-
STI translates, duplicates and distributes
PIB material, this arrangement augments
efforts of our Embassy to circulate widely
publicity material pertaining to India.

(d) We have no such information.

(e) Does not arise.

Utilisation of Provident Fund Money by
Colliery Owners

«411. SHRI K. M. KOUSHIK : Will
the Minister of LABOUR AND REHABILI-

TATION be pleased to state :

(a) whether it has come to the nnli.cc of
the Government that the colliery proprictors
do not deposit the amount of the Provident
Fund within the stipulated period and use
the amount so collected from the labourers
for purposes of their own ;

(b) whether Government are aware that
the interest accruing on the amount so us_ed
by them is far more than the un.\oum of fm.c
which they are required to pay in case their
fajlure to pay entails in a prosecution ; and
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(c) in view of the above, the steps
Government propose to take in this regard ?

THE MINISTER OF STATLE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c). The
administration of the Coal Mines Provident
Fund is the concern of the Board of Trustees,
an antonomous Organisation set up under
the Coal Mines Provident Fund and Bonus
Schemes Act, 1948 and not the concern of
Government of India, The Coal Mines
Provident Fund Organisation has reported
that some employers default in payment of
Provident Fund dues of the workers and the
interest accruing on the amounts in default
in some cases is more than the fine imposed
on the employers concerned in the cvent of
prosecution, Provident Fund ducs arc :e-
coverable as arrcars of land revenue.  As
regards prosccution, before its amendment in
1955, the Act provided for punishment, in
the case of default, with imprisonm:nt for a
term up to 6 months or with fine extending
to one thousand rupees or with both, The
Act was amended in 1955 to provide
further that il any person is again guilty of
such offence within a period of 2 years, he
would be punishabl: with imprisonment for
a term up to one year or with fine extending
to two thousand rupcees or with both,  Pro-
vision was also made for levy of damages
not exceeding 25% of the amount of arrears
in case of delayed payment of Provident
Fund ducs. The question of making penal
provisions more deterrent is under consi-
dcration.

The Board of Trustees have also taken
the following steps in this connection :

(1) It has becn decided to initiate
prosecution under 406 of 1. P. C.
against  dcfaulting  employers,
wherever necessary.

Special  Certificate Officers have
been appointed for dealing with
the certificate cases of the Fund.

(ii)

A Committee has been set up to
take up such cases with (he
dcfaulting employers in order to
ensure speedy recovery of (he
dues.

(iii)





